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 are  said:  black  money  is  one*and  the
 rich  people  being  taxed  is  another  thing.
 We  are  taking  from  the  rich  people
 as  much  as  we  can  today.
 I  do  not  think  if  you  increase  it  you
 will  get  more  and  more  return;  you  will
 get  less  and  less  return  if  you  go  on
 increasing  it  because  things  will  go  down
 and  will  not  improve.  It  is  no  use
 trying  to  say  that  all  the  industries  which
 are  in  private  hands  are  no  good  for  the
 country.  They  do  also  a  lot  of  good
 to  the  country.  They  may  do  it  with
 a  profit  motive,  but  they  do  give  em-
 ployment  to  the  people.  They  are  also
 a  measure  by  which  the  industrial  ac-
 tivities  are  judged.  We  can  take  money
 from  them,  and  we  are  taking  money
 from  them.  A  man  who  earns  Rs.  20
 lakhs  pays  very  nearly  Rs,  17  lakhs  to
 Government  today;  and  wealth  tax  80९५
 extra;  gift  tax  goes  extra.  All  this  is
 paid.  If  I  have  levied  a  tax  on  re-
 frigerators,  who  is  going  to  pay  for
 them  ?  It  is  these  people  who  will  pay
 for  them.  Therefore,  this  time  the  taxes
 that  are  levied  are  not  going  only  on  thc
 poor  people.  It  is  very  little  on  the
 poor  people.  Some  postal  rates  will  go
 up;  certainly  I  cannot  deny  that.  But
 that  is  not  done  for  that  purpose.  These
 things  have  had  to  be  rationalised  and
 therefore  it  has  been  done.

 The  task  of  the  Finance  Minister  is
 never  easy  and  it  is  never  going  to  be
 easy  at  any  time  and  under  any  circum-
 stances;  and  the  budget  is  going  io  be
 found  fault  with  by  somebody  or  the
 other....  (Interruption)

 SHRI  HUKAM  CHAND  KACH-
 WAI  (Ujjain)  :  Beedi,  tambako.

 SHRI  MORARIJI  DESAI:  On  the
 question  of  beedi  I  do  not  know  why  my
 hon.  ‘friend  is  so  fond  of  beedies.  I  do
 not  know  whether  he  is  very  fond  of  it
 himself  or  not,  or  whether  his  voters
 are  fond  of  it.  But  he  seems  to  be  very
 exercised  over  beedies.  It  is  not  that
 beedies  are  going  to  be  far  more  expen-
 sive  than  cigarettes  or  cigars.  Ciga-
 rettes  and  cigar  already  bear  a  very
 heavy  taxation  which  beedies  do  not  to
 that  extent.  It  is  therefore  a  tax  which
 the  beedi-consumers  wil  pay;  one  paise more  for  every  hundred  beedies.  That
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 is  all  the  tax  that  is  levied  now.  Those
 people  who  are  paying  heavier  tax  will
 pay  in  addition.  Therefore,  it  is  mot  as
 if  one  is  completely  twitting  Shri  Pillo
 Mody,  Shri  Kachwai  and  myself  all  in
 the  same  manner.  It  is  not  a  correct
 thing.

 SHRI  PILOO  MODY:  I  object  to
 my  name  being  mentioned.

 SHRI  MORARJI  DESAI:  My  good
 friend  does  not  give  me  his  own  instance.
 Otherwise  it  is  still  better.  But  that
 was  not  done.  He  only  referred  to  me.
 I  think  he  would  have  been  a_  more
 proper  representative  than  myself,

 I  hope,  therefore,  that  the  budget  pro-
 posals  will  be  viewed  in  this  light.  There
 will  be  further  discussion  on  this,  and
 there  will  be  further  opportunities  for
 me  to  deal  with  some  of  the  other  points
 that  have  come  to  us.  I  do  not  want
 to  take  more  time  of  the  House  today
 and  it  is  not  possible  for  me  to  deal  with
 all  the  criticisms.  But  let  me  assure  my
 hon.  friends  that  just  as  I  have  been  pro-
 fited  by  the  criticisms  last  year,  I  will  be
 profited  also  by  the  criticism  next  year
 if  I  am  here.

 Thank  you,

 SHRI  NAMBIAR:  What  about  the
 concession  about  the  postal  rates  ?

 MR,  DEPUTY-SPEAKER  :  No  ques-
 tions  please.  We  have  to  take  up  pri-
 vate  Members’  business,

 SHRI  NAMBIAR  :  He  must  promise
 some  concessions.  (Interruption)

 “DEMANDS  FOR  GRANTS  ON
 ACCOUNT,  1968-69

 MR.  DEPUTY-SPEAKER:  No
 questions.  If  I  permit  you  one  question,
 there  would  be  several  others  rising,  I
 will  now  put  the  motion  to  the  vote  :
 The  question  is  :

 “That  the  respective  sums  not  ex-
 ceeding  the  amounts  shown  in  the
 third  column  of  the  order  paper,  be
 granted  to  the  President,  on  account,
 for  or  towards  defraying  the  charges

 *Moved  with  the  recommendation  of  the  President.



 8I7  2.  6,  (On  Account),

 [Mr.  Deputy-Speaker]
 during  the  year  ending  on  the  3lst
 day  of  March,  1969,  in  respect  of  the
 heads  of  demands  entered  in  the  se-
 cond  column  thereof  against  Demands
 Nos.  to  136."

 The  motion  was  adopted.
 [The  motions  for  Demands  for  Grants

 (On  Account)  which  were  adopted  by
 the  Lok  Sabha  are  reproduced  below

 —Ed.]
 DEMAND  No.  !—Ministry  of  Commerce

 “That  a  sum  not  _  exceeding
 Rs,  7,78,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Ministry  of  Commerce’.”

 Demand  No.  2—Foreign  Trade
 “That  a  sum_  not  exceeding

 Rs,  13,89,33,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Foreign  Trade’.”
 DEMAND  No.  3—Other  Revenue  Expen-

 diture  of  the  Ministry  of  Commercc
 “That  a  sum  not  _  exceeding

 Rs.  3,38,04,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  ycar
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Commerce’.”

 DEMAND  No,  4—Ministry  of  Defence
 “That  a  sum  7४20  exceeding

 Rs,  4,7i,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Ministry  of  Defence’.”

 DEMAND  No,  5—Defence  Services—
 Effective

 “That  a  sum  not  exceeding
 Rs.  +,52,50,67,000  be  granted  to  the  Pre-
 sident,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Defence  Services—Effec-
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 tive  of  which  Rs.  1,18,11,57,000  shall  be
 for  Army  including  Defence  Production,
 Rs.  6,36,93,000  छः  Navy  and
 Rs,  28,02,17,000  for  Air  Force’.”
 DEMAND  No.  6—Defence

 Non-effective

 “That  8  sum  not_  exceeding Rs.  4,70,83,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Defence  Services—Non-
 effective’.”

 Services—

 DEMAND  No.  7—Ministry  of  Educatton
 “That  a  sum  not  7  exceeding Rs.  16,27,000  be  granted  to  the  Presi-

 dent,  on  account,  ‘for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Ministry  of  Education’.”

 DEMAND  No,  8—Education
 “That  a  sum  not  _  exceeding

 Rs,  9,51,69,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Education’.”

 DEMAND  No.  9—Archaeology
 “That  a  sum  not  _  exceeding

 Rs,  22,89,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Archaeology’.”
 DEMAND  No.  0—Survey  of  India

 “That  a  sum  not  _  exceeding
 Rs,  89,74,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Survey  of  India’.”

 DEMAND  No.  —Grants  to  Council  of
 Scientific  and  Industrial  Research

 “That  a  sum  ‘not.  exceeding
 Rs.  3,18,42,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
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 im  respect  of  ‘Grants  to  Council  of
 Scientific  and  Industrial  Research’.”

 DeEMaND  No,  2—Other  Revenue  Li-
 penditure  of  the  Ministry  of  Edu-
 cation.
 “That  a  sum‘  not  exceeding

 Rs,  59,14,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi- $  95 ture  of  the  Ministry  of  Education’.

 DEMAND  No,  3—External  Affairs.
 “That  a  sum  not_  excecding

 Rs.  2,98,86,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘External  Affairs’.”

 DEMAND  No.  4—Other  Revenue  Ex-
 penditure  of  the  Ministry  of  External
 Affairs.

 “That  a  sum  pot  exceeding
 Rs.  3,34,22,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,

 ‘in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  External  Af- $  95 fairs’.

 “DEMAND  No.  5—Ministry  of  ,  Finance.

 “That  a  sum  ‘not  exceeding
 Rs.  46,44,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 ‘In  respect  of  ‘Ministry  of  Finance’.”

 DEMAND  No,  6—Customs,
 “That  a  sum  not_  exceeding

 Rs,  1,15,33,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,

 ‘in  respect  of  ‘Customs’.”

 ‘DEMAND  No.  7—Union  Excise  Duties

 “That  a  sum  _  not  7  exceeding
 Rs,  2,69,65,000  be  granted  40  the  Presi-

 ‘dent,  om  account,  ‘for  or  towards
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 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Union  Excise  Duties’.”
 DEMAND  No.  8—Taxes  on  Income  in-

 cluding  Corporation  tax,  etc.

 “That  a  sum  not  _  exceeding
 Rs.  -2,15,80,000  be  granted  to  the  Pre-
 sident,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Taxation  Income  including
 Corporation  tax  etc’.”

 DEMAND  No,  9—Stamps
 “That  a  sum  not  exceeding

 Rs.  89,71,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  ‘towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969, on in  respect  of  Stamps’.

 DEMAND  No.  20—Audit

 “That  a  sum  not  _  excecding
 Rs,  3,75,83,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Audit’.”

 DEMAND  No.  2!—Currency  and  Coin-
 age

 “That  a  sum  not  _  exceeding
 Rs.  2,53,96,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Currency  and  Coinage’.”

 DEMAND  No,  22—Mint

 “That  a  sum  not_  exceeding
 Rs,  65,91,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Mint’.”

 DEMAND  No,  23—Kolar  Gold  Mines

 “That  a  sum_  not  _  exceeding
 Rs.  90,94,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  969,
 in  respect  of  ‘Kolar  Gold  Mines’.”
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 DeMmanp  No,  24—Pension  and.  other
 Retirement  Benefits

 “That  sum  not  exceeding
 Rs,  1.65.75,000  be  granted.to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  969,
 in  respect  of  ‘Pension  and  other  Retire-
 ment  Benefits’.”

 DEMAND  No.  25—Opium
 “That  a  sum  not  exceeding

 Rs,  2,50,07,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Opium’.”

 DEMAND  No.  26—Other  Revenue  Lx-
 penditure  of  the  Ministry  of  Finance

 “That  a  sum_  not  _  exceeding
 Rs.  6,80,83,000  be  granted’  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Finance’.”

 DEMAND  No,  27—Grants-in-aid  to  State
 and  Union  Territory  Governments

 “That  a  sum  not  exceeding
 Rs.  55,96,48,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Grants-in-aid  to  State  and
 Union  Territory  Governments’.”

 DEMAND  No.  28—Miscellaneous  Adjust-
 ments  between  the  Central,  ‘State  and
 Union  Territory  Governments

 “That  a  sum_  not_  exceeding
 Rs.  4,70,000  be  granted  to  the  Prest-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  ycar
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Miscellaneous  Adjust-
 ments  between  the  Central,  State  and
 Union  Territory  Governments’.”

 Demand  No,  29—Pre-partition  Pay-
 ments

 “That  a  sum
 Rs.  44,000  be  granted

 not  exceeding
 to  the  Pres!-
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 dent,  on  account,  for  or  towards.
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  i969,
 in  respect  of  ‘Pre-partition  Paymeats’.”

 DEMAND  No,  30—Ministry  of  Food,
 Agriculture,  Co.  ity  Development
 and  Cooperation

 “That  a  sum  not  exceeding
 Rs.  27,0i,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  ycar
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Ministry  of  Food  Agricul-
 ture,  Community  Development  and
 Cooperation’.”

 DeManD  No,  3!—Agriculture

 “That  a  sum  70  exceeding
 Rs.  ,72,79,000:be  granted  to  the  Presi-
 dent.  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Agriculture’.”

 DEMAND  No,  32—Payments  to  Indian
 Council  of  Agricultural  Research

 “That  a  sum  not  exceeding
 2;42,87,000  be  granted  to  the  Presi-

 dent.  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Payments  to  Indian  Coun-
 cil  of  Agricultural  Research’.”

 DEMAND  No.  33—Forest

 “That  a  sum  not  exceeding
 Rs,  27,76,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Forest’.”

 DEMAND  No.  34—Other  Revenue  Ex-
 penditure  of  the  Ministry  of  Food,
 Agriculture,  Community  Development
 and  Cooperation.
 “That  a  sum  not  exceeding

 Rs.  41,15,95,000  be  granted  to  the  Presi-
 dent.  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expeadi-
 ture  of  the  Ministry  of  Food,  Agricul-.
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 ‘ture  Community  Devélopment  and  Co-
 operation’.

 -DEMAND  No,  35—Ministry  of  Health,
 Family  Planning  and  Urban  Develop-
 ment

 “That  a  sum  70.  exceeding
 Rs.  6,82,000  be  granted  to  the  Presi-

 -dent,  on  account,  ‘for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  Ministry  of  Health,  Family
 Planning  and  Urban  Development’.”

 “DEMAND  No.  36—Medical  and  Public
 Health

 “That  a  sum_  not  exceeding
 Rs,  +3.84,14,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 -defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  969,
 in  respect  of  ‘Medical  and  Public
 ‘Health’.”

 ‘DemMaAND  No.  37—Other  Revenue  Ex-
 penditure  for  the  Ministry  of  Health,
 Family  Planning  and  Urban  Devzlop-
 ment

 “That  a  sum_  not  _  exceeding
 Rs.  16,47,000  be  granted  to  the  Presi-
 dent,  on  account.  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  for  the  Ministry  of  Health,  Family

 ‘Planning  and  Urban  Development.”

 ‘DEMAND  No,  38—Ministry  of  Home
 Affairs

 “That  a  sum  not  _  exceeding
 Rs.  24,81,000  be  granted  to  the  Presi-
 ‘dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist-day  of  March,  1969,

 Pa
 respect  of  ‘Ministry  of  Home  Af-

 ‘airs’.””

 “DEMAND  No.  39—Cabiner
 “That  a  sum  not  _  exceeding

 ‘Rs,  11,17,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ‘ending  on  the  3ist  day  of  March,  1969,
 “an  respect  of  ‘Cabinet’.”
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 DEMAND  No.  40—Administration  of
 Justice

 “That  a  sum  not  _  exceeding
 Rs.  42,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst.  day  of  March,  1969,
 in  respect  of  ‘Administration  of  Jus- oy tice’,

 DEMAND  No,  4l—Police.

 “That  a  sum  ‘not  exceeding
 Rs,  7,58,84,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst,  day  of  March,  I969,
 in  respect  of  ‘Police’.”

 DEMAN  No,  42—Census

 “That  a  sum  not  exceeding
 Rs,  21,91,000  be  granted  to  the  Pres!-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969, 299 in  respect  of  ‘Census’.

 DEMAND  No,  43—Statistics

 “That  a  sum_  not.  exceeding
 Rs,  58,97,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst,  day  of  March,  1969,
 in  respect  of  ‘Statistics’.”

 DEMAND  No.  44—Privy  Purses  and
 Allowances  of  Indian  Rulers.

 “That  a  sum  not  exceeding
 Rs.  44,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Privy  Purses  and  Allow-
 ances  of  Indian  Rulers’.”

 DEMAND  No.  45—Territorial  and  Politi-
 cal  Pensions

 “That  a  sum  not  exceeding
 Rs.  3,13,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  I969,
 in  respect  of  ‘Territorial  and  Political on Pensions’.
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 DEMAND  No.  46—Delhi

 “That  a  sum  not  exceeding
 Rs.  6,22,58,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  ‘1969,
 in  respect  of  ‘Delhi’.”

 Demand  No.  47—Chandigarh

 “That  a  sum  not  excceding
 Rs.  99,64,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Chandigarh’.”

 DEMAND  No.  48—Andaman  and  Nico-
 bar  Islands

 “That  a  sum_  not  exceeding
 Rs.  1,19,38,000  be  granted  to  the  Prest-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  ‘1969,
 in  respect  of  ‘Andaman  and  Nicobar 299 Islands’.

 Damanpd  No.  49—Tribal  Areas

 “Yhat  a  sum  ‘not  exceeding
 Rs,  4,11,30,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Tribal  Areas’.”

 DEMAND  No.  50—Dadra
 Haveli  Area

 “That  a  sum_  not  exceeding
 Rs.  9,39,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  969,
 tm  respect  of  ‘Dadra  and  Nagar  Haveli
 Area’.”

 and  Negar

 YEMAND  No.  5l—Laccadive,  Minicoy
 and  Amindivi  Islands

 “That  a  sum  not  exceeding
 Rs,  17,98,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Laccadive,  Minicoy  and
 Amindivi  Islands’.”
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 DEMAND  No.  52—Other  Revenue  Ex-
 penditure  of  the  Ministry  of  Home
 Affairs

 “That  a  sum  ‘not  exceeding
 Rs.  1,79,08,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards.
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  ‘1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Home  Affairs’.”

 DEMAND  No,  53—Ministry  of  Industrial
 Development  and  Company  Affuirs

 “That  a  sum_  ‘not.  exceeding
 Rs,  3,21,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards.
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  969,
 in  respect  of  ‘Ministry  of  Industrial  De-
 velopment  and  Company  Affairs’.

 DEMAND  No,  54—Industries

 “That  a  sum  not  excecding
 Rs.  73,24,000  be  granted  to  the  Piesi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  969,
 in  respect  of  ‘Industries’.”

 DEMAND  No,  55—Salt

 “That  a  sum  not  exceeding
 Rs.  10,02,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist.  day  of  March,  969,
 in  respect  of  ‘Salt’.”
 DEMAND  No.  56—Other  Revenuc  Ex-

 penditure  of  the  Ministry  of  Indus-
 trial  Development  and  Company
 Affairs.
 “That  a  sum  not  exceeding:

 Rs,  18,97,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards.
 defraying  the  charges  during  the  ycar
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Industrial  Deve-
 lopment  and  Company  Affairs’.”

 DEMAND  No,  57—Ministry  of  Informae-
 tion  and  Broadcasting
 “That  a  sum  not  exceeding:

 Rs,  3,49,000  be  granted  to  the  Presi-
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 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  969,
 in  respect  of  ‘Ministry  of  Information yo and  Broadcasting’.

 DEMAND  No.  58—Broadcasting
 “That  a  sum  not  _  exceeding

 Rs,  1,69,16,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Broadcasting’.”
 DEMAND  No.  59—Ofher  Revenue  Ex-

 penditure  of  the  Ministry  of  Informa-
 tion  and  Broadcasting
 “That  a  sum  not  exceeding

 Rs.  ,0i,02,000  be  granted  to  the  Presi-
 dent,  on  account,  ‘or  or  towards.
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Information  and yoy and  Broadcasting’.

 DEMAND  No.  60—Ministry  of  Irrigation
 and  Power
 “That  a  sum  not  _  exceeding

 Rs.  5,92,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Ministry  of  Irrigation  and
 Power’.”

 DEMAND  No.  6!—Miultipurpose  River
 Schemes

 “That  a  sum  not  exceeding
 Rs,  37,61,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in

 Tespect  of  ‘Multipurpose  River  Sche-
 mes’.

 DEMAND  No.  62—Other  Revenue  Ex-
 penditure  of  the  Ministry  of  Irrigation
 and  Power
 “That  a  sum  not  _  exceeding

 Rs.  1,43,09,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi-
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 ture  of  the  Ministry  of  Irrigation  and
 Power’.”

 DEMAND  No.  63—Ministry  of  Labour,
 Employment  and  Rehabilitation

 “That  a  sum  not  _  exceeding
 Rs,  13,62,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Ministry  of  Labour,  Em-
 ployment  and  Rehabilitation’.”

 DEMAND  No,  64—Director  General,
 Mines  Safety

 “That  a  sum  not_  exceeding
 Rs.  8,87,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1969,  in
 respect  of  ‘Director-General,  Mines
 Safety’.”

 DEMAND  No,  65—Labour  and  Employ-
 ment

 “That  a  sum_  not  _  exceeding
 Rs.  2,53,10,000  be  granted  to  the  Pre-
 sident,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Labour  and  Employ- 299 ment’.

 DEMAND  No.  66—Expenditure  on  Dis-
 placed  Persons
 “That  a  sum  not_  exceeding

 Rs,  2,14,71,000  be  granted  to  the  Presi-
 sident,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  i969.
 in  respect  of  ‘Expenditure  on  Displaced on Persons’.

 DEMAND  No.  67—Other  Revenue  Ex-
 penditure  of  the  Ministry.of  Labour,
 Employment  and  Rehabilitation
 “That  a  sum  7०  exceeding

 Rs,  3,03,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  ‘Labour,  Employ-
 ment  and  Rehabilitation’.”
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 DEMAND  No,  68—Ministry  of  Law

 “That  a  sum  not_  exceeding
 Rs.  1,47,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Ministry  of  Law’.”

 DEMAND  No.  69—Other  Revenue  Ex-
 penditure  of  the  Ministry  of  Law

 “That  a  sum  not_  exceeding
 Rs,  27,22,000  be  granted  to  the  Presi-
 sident,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  ‘1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Law’.”

 DEMAND  No.  70—Ministry  of  Petro-
 leum  and  chemicals
 “That  a  sum  _  not  _  exceeding

 Rs.  4,80,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  Ministry  of  Petroleum  and
 Chemicals’.”

 DeMAND  No.  7!—Other  Revenue  Ex-
 penditure  of  the  Ministry  of  Petro-
 leum  and  Chemicals
 “That  a  sum  not  _  exceeding

 Rs.  14,21,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  ‘Ministry  of  Petroleum  and
 Chemicals’.”

 DeMAND  No,  72—Méinistry  of  Steel,
 Mines  and  Metals
 “That  a  sum  not  _  exceeding

 Rs.  6,63,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Ministry  of  Steel,  Mines
 and  Metals’.”

 Demand  No,  73—Geological  Survey

 “That  a  sum  not  exceeding
 Rs.  1,83,48,000  be  granted  to  the  Pre-
 sident,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
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 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Geological  Survey’.”

 DEMAND  No.  74—Orher  Revenue  Ex-
 penditure  of  the  Ministry  of  Steel,
 Mines  and  Metals

 “That  a  sum  not:  exceeding
 Rs,  2,91,97,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Steel  Mines  and
 Metals’.”

 DEMAND  No.  75—Ministry  of  Tourism
 and  Civil  Aviation.

 “That  a  sum  not  exceeding
 Rs,  3,25,000  be  granted  to  the  Pres-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3!st  day  of  March,  1969,
 in  respect  of  ‘Ministry  of  Tourism  and
 Civil  Aviation’.”

 DEMAND  No.  76—Meteorology

 “That  a  sum  ‘not  excceding
 Rs.  62,50,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3Ist  day  of  March,  1969,
 in  respect  of  ‘Meteorology’.”

 DEMAND  No.  77—Aviation

 “That  a  sum  not  _  exceeding
 Rs.  2,02,17,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Aviation’.

 DEMAND  No.  78—Other  Revenue  Ex-
 penditure  of  the  Ministry  of  Tourism
 and  Civil  Aviation

 “That  a  sum  not_  exceeding
 Rs.  36,55,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Tourism  and
 Civil  Aviation’.”
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 DsmMANnD  No.  79—Ministry  of  Transport
 and  Shipping

 “That  a  sum  not  exceeding
 Rs,  22,46,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Ministry  of  Transport  and
 Shipping’.”

 DEMAND  No.  80—Roads
 “That  a  sum  not  exceeding

 Rs.  2,55,68,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  ‘1969,
 in  respect  of  ‘Roads’.”

 DEMAND  No.  8!—Mercantile  Marine

 “That  a  sum  not  _  excecding
 Rs,  39,73,000  be  granted  to  the  Presi-

 -dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Mercantile  Marine’.”

 DemMaND  No.  82—Lighthouses  and
 Lightships
 “That  a  sum  ‘not.  exceeding

 Rs,  23,23,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Lighthouses  and  Light-
 ships’.”

 DeManpd  No.  83—Other  Revenue  Ex-
 penditure  of  the  Ministry  of  Jrans-
 port  and  Shipping
 “That  a  sum  not  exceeding

 Rs.  64,84,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year

 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Transport  and
 Shipping’.”

 DEMAND  No.  84—Ministry  of  Works
 Housing  and  Supply  '
 “That  a  sum  not  exceeding

 Rs.  -18,61,000  be  granted  to  the  Presi-
 ‘dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
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 ending  on  the  3ist  day  of  March,  ‘1969,
 in  respect  of  ‘Ministry  of  Works,  Hous-
 ing  and  Supply’.”
 DEMAND  No.  85—Public  Works

 “That  a  sum  _  not  exceeding
 Rs,  6,56,64,000  be  granted  ¢o  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Public  Works’.”
 DEMAND  No.  86—Stationery  and  Print-

 ing
 “That  a  sum  not  exceeding

 Rs.  2,24,43,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Stationery  and  Printing’.”
 DEMAND  No.  87—Supplies  and  Dis-

 posal
 “That  a  sum  not  exceeding

 Rs.  69,75,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Supplies  and  Disposals’.”
 DEMAND  No.  88—Other  Revenue  Ex-

 penditure  of  the  Ministry  fo  Works,
 Housing  and  Supply
 “That  a  sum  not.  exceeding

 Rs.  31,87,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Works,  Housing
 and  Supply’.”
 DEMAND  No.  89—Department  of  Ato-

 mic  Energy
 “That  a  sum  not  exceeding

 Rs.  5,04,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3!st  day  of  March,  1969,
 in  respect  of  ‘Department  of  Atomic 29 Energy’.
 Demand  No,  90—Other  Revenue  Ex-

 penditure  of  the  Department  of
 Atomic  Energy
 “That  a  sum  _  not  exceeding

 Rs,  -2,80,51,000  be  granted  to  the  Presi-
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 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Department  of  Atomic
 Energy’.”

 DEMAND  No.  9l—Department  of  Com-
 munications
 “That  a  sum  not  exceeding

 Rs,  2,33,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Department  of  Communi-
 cations’.””

 DEMAND  No.  92—Overseas  Communi-
 cations  Service
 “That  «  sum_  not  _  exceeding

 Rs.  45,90,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969.
 in  respect  of  ‘Overseas  Communications
 Service’.”
 DEMAND  No.  93—Posts  and  Telegraphs

 (Working  Expenses)
 “That  a  sum_  not.  exceeding

 Rs,  34,3,3i,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Posts  and  Telegraphs
 (Working  Expenses)’.”
 DEMAND  No.  94—Posts  and  Telegraphs

 —Dividend  to  General  Revenues,  Ap-
 propriation  to  Reserve  Funds  and  Re-
 payments  of  Loan  from  General  Re-
 venue
 “That  a  sum_  not  _  exceeding

 Rs.  4,72,03,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Posts  and  Telegraphs-Di-
 vidend  to  General  Revenues,  Appropria-
 tion  to  Reserve  Funds  and  Repayments
 of  Loan  from  General  Revenue’.”

 DEMAND  No,  95—Other  Revenue  Ex-
 penditure  of  the  Department  of  Cum-
 munications

 “That  a  sum  not  exceeding
 Rs.  5,75,000  be  granted  to  the  Presi-
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 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  Other  Revenue  Expendi-
 ture  of  the  Department  of  Communica- १  95 tions’.

 DEMAND  No.  96—Depariment  of  Par-
 liamentary  Affairs
 “That  a  sum_  not  _  exceeding

 Rs.  1,10,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  ‘1969,
 in  respect  of  ‘Department  of  Parliamen-
 tary  Affairs’.”

 DEMAND  No.  97—Department  of  Social
 Welfare
 “That  a  sum  not  _  exceeding

 Rs,  3,10,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  yecr
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Department  of  Social  Wel- $  ३१ fare’.

 DeMAND  No.  98—Other  Revenue  Ex-
 penditure  of  the  Department  of  Sociat
 Welfare

 “That  a  sum  not  exceeding
 Rs.  66,97,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Other  Revenue  Cxpendi-
 ture  of  the  Department  of  Social  Wel-

 299 fare’.

 DEMAND  No,  99—Planning  Commission

 “That  a  sum  ‘not.  excceding
 Rs.  26,50,000  be  granted:  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Planning  Commission’.”

 DEMAND  No.  00—Lok  Sabha

 “That  a  sum  not  exceeding
 Rs.  26,63,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year’
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Lok  Sabha’.”
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 DEMAND  No.  0i—Rajya  Sabha

 “That  a  sum  ‘not.  exceeding
 Rs,  9,80,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  ycar
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Rajya  Sabha’.”

 Demand  No.  02—Secretariat  of  the
 Vice-President

 “That  a  sum_  not
 Rs.  49,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Secretariat  of  the  Vice-
 President’.”

 exceeding

 DEMAND  No,  03—Capital  Outlay  of
 the  Ministry  of  Commerce

 “That  a  sum  not  _  exceeding
 Rs.  1,49,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  vear
 ending  on  the  3lst  day  of  March,  4969
 in  respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Commerce’.”

 DEMAND  No,  04—Defence  Capital
 Outlay
 “That  a  sum  not  _—  excecding

 Rs.  21,75,83,000  be  granted  to  the  Pre-
 sident,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  496
 in  respect  of  ‘Defence  Capital  Outlay’.”

 DEMAND  No.  05—Capital  Outlay  of
 the  Ministry  of  Education.

 “That  a  sum  onot_  exceeding
 Rs,  1,05,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lsq  day  of  March,  969
 in  respect  of  ‘Capital  Outlay  of  the  Mi-
 nistry  of  Education’.”

 DEMAND  No.  06—Capital  Outlay  on
 the  India  Security  Press
 “That  a  sum_  not  7  exceeding

 Rs,  7,87,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969
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 in  respect  of  ‘Capital  Outlay  on  the
 India  Security  Press’.”

 DEMAND  No.  07—Capital  Outlay  on
 Currency  and  Coinage

 “That  a  sum  not  _  exceeding
 Rs.  3,26,59,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst,  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  on  Cur-
 rency  and  Coinage’.”

 DEMAND  No.  08—Capital  Outlay  on
 Mints

 “That  a  sum  not_  exceeding
 Rs.  13,14,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  on
 Mints’.”

 DeMAND  No.  09—Capital  Outley  on
 Kolar  Gold  Mines

 “That  a  sum  not  exceeding
 Rs,  19,04,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3!st  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  on  Kolar
 Gold  Mines’.”

 DEMAND  No,  !0—Commuted  Value  of
 Pensions

 “That  a  sum  not  _  exceeding
 Rs.  80,08,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Commuted  Value  of  Pen-
 sions’.”

 DEMAND  No,  l!—Other  Capital  Out-
 lay  of  the  Ministry  of  Finance

 “That  a  sum_  not  exceeding
 Rs.  44,17,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3Ist,  day  of  March,  1969,
 in  respect  of  ‘Other  Capital  Outlay  of
 the  Ministry  of  Finance’.”
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 Demand  No.  2—Capital  Outlay  on
 Grants  to  State  Governments  for
 Development

 “That  a  sum  not  exceeding Rs.  8,62,64,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  on  Grants
 to  State  Governments  for  Develop- १  95 ment’.

 DEMAND  No.  3—Loans  and  Advances
 by  the  Central  Government

 “That  a  sum  not  exceeding
 Rs.  86,53,57,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist.  day  of  March,  1969,
 in  respect  of  ‘Loans  and  Advances  by
 the  Central  Government’.”

 DEMAND  No,  /4—Purchase  of  Food-
 grains  and  Fertilisers

 “That  a  sum  not  exceeding
 Rs,  1,44,70,64,000°  be  granted  to  the  Pre-
 sident  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969.
 in  respect  of  ‘Purchase  of  Foodgrains
 and  Fertilisers’.”

 DEMANDs  No.  !5—Other-  Capital  Out-
 lay  of  the  Ministry  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation

 “That  a  sum  not  exceeding
 Rs,  4,49,19,000  the  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 ‘defraying  the  charges  during  the  year
 ending  on  the  3is,  day  of  March,  1969.
 in  respect  of  Other  Capital  Outlay  of
 the  Ministry  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation’.”

 DEMAND  No.  6—Capital  Outlay  of
 the  Ministry  of  Health,  Family  Plan-
 ning  and  Urban  Development

 “That  a  sum  not  exceeding
 Rs.  2,63,43,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  ycar
 ending  on  the  3lst,  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  of  the
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 Ministry  of  Health,  Family  Planning  and
 Urban  Development’.”

 DEMAND  No.  !7—Capital  Outlay  in
 Union  Territories  and  Tribal  Areas
 “That  a  sum  _  not  _—  exceeding

 Rs.  3,94,59,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst,  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  in  Union
 Territories  and  Tribal  Areas’.”
 DeMaAND  No,  8—Other  Capital  Out-

 lay  of  the  Ministry  of  Home  Affairs
 “That  a  sum  7070.  exceeding

 Rs.  12,53,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969.
 in  respect  of  ‘Other  Capital  Outlay  of
 the  Ministry  of  Home  Affairs'.”

 DEMAND  No.  J!9—Capital  Outlay  of
 the  Ministry  of  Industrial  Develop-
 ment  and  Company  A  ffatrs
 “That  «a  sum  not  exceeding

 Rs.  1,72,32.000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1965.
 in  respect  of  ‘Capital  Outlay  of
 the  Ministry  of  Industrial  Development
 and  Company  Affairs’.

 DEMAND  No.  20—Capital  Outlay  of
 the  Ministry  of  |  Information  —  and
 Broadcasting
 “That  a  sum  not  exceeding

 Rs.  1,33,79,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Information  and  Broadcast-
 ing’.”
 DemanpD  No.  2l—Capital  Outlay  on

 Multipurpose  River  Schemes
 “That  a  sum_  not  _  exceeding

 Rs.  2,97,29,000  be  granted  to  the  Presi-
 dent,  om  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  on  Multi- 9  १5
 purpose  River  Schemes’.
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 Demand  No.  22—Other  Capital  Out-
 lay  of  the  Ministry  of  Irrigation  and
 Power

 “That  a  sum  not  exceeding
 Rs,  2,62,69,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  i969,
 in  respect  of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Irrigation  and  Power’.”

 DemManD  No.  23—Capital  Outlay  of
 the  Ministry  of  Labour,  Employment
 and  Rehabilitation

 “That  a  sum  not  exceeding
 Rs.  1,05,46,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  pr  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969
 in  respect  of  ‘Capital  Outlay  of  the  Mi-
 nistry  of  Labour,  Employment  and  Re-
 habilitation’.”

 DeMaAND  No.  24—Capital  Outlay  of
 the  Ministry  of  Petroleum  and  Chemt-
 cals

 “That  a  sum  not  _  exceeding
 Rs.  3.02,85,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  ‘1969,
 in  respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Petroleum  and  Chemicals’.”

 DeMaND  No.  25—Capital  Outlay  of
 the  Ministry  of  Steel,  Mines  and
 Metals

 “That  a  sum_  not  _  exceeding
 Rs,  23,37,76,000  be  granted  ‘to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst_  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  of  the  Mi-
 nistry  of  Steel,  Mines  and  Metals’.”

 DEMAND  No.
 Aviation

 26—Capital  Outlay  on

 “That  a  sum  not  _  exceeding
 Rs.  1,34,51,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist_day  of  March,  969
 in  respect  of  ‘Capital  Outlay  on  Avia-
 tion’.”
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 DEMAND  No,  127—Other  Capital  Out
 lay  of  the  Ministry  of  Tourism  and
 Civil  Aviation
 “That  a  sum  not  exceeding

 Rs,  97,63,000  be  granted  to  ihe  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Other  Capital  Outlay  of
 the  Ministry  of  Tourism  and  Civil  Avia-

 DEMAND  No.  28—Capital  Outlay  on
 Roads

 “That  a  sum  not  _—  exceeding
 Rs.  6,88,46,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  on  Roads’.”
 DEMAND  No,  !29—Capital  Outlay  on

 Ports

 “That  a  sum  not  _  exceeding
 Rs.  35,83,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  on  Ports’.”
 DEMAND  No,  30—Other  Capital  Out-

 lay  of  the  Ministry  of  Transport  ana
 Shipping
 “That  a  sum  not  exceeding

 Rs,  -46,61,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March  1969,
 in  respect  of  ‘Other  Capital  Outlay  of
 the  Ministry  of  Transport  and  Shipp- v9 ing’.
 DEMAND  No.  3!—Delhi  Capital  Outlay

 “That  a  sum_  not  _—  exceeding
 Rs.  1,15,17,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  969
 in  respect  of  ‘Delhi  Capital  Outlay’.”
 DEMAND  No.  32—Capital  Outlay  on

 Public  Works
 “That  a  sum  _  not  _  exceeding

 Rs.  1,24,17.000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3fst  day  of  March,  969
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 in  respect  of  ‘Capital  Outlay  on  Public
 Works’.”
 DEMAND  No.  33—Other  Capital  Out-

 lay  of  the  Ministry  of  Works,  Housing
 and  Supply
 “That  a  sum  not  exceeding

 Rs,  2,95,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist_  day  of  March,  1969,
 in  respect  of  ‘Other  Capital  Outlay  of
 the  Ministry  of  Works,  Housing  and
 Supply’.”
 DEMAND  No.  34—Capital  Outlay  of

 the  Department  of  Atomic  Energy
 “That  a  sum  _  not  exceeding

 Rs.  7,95,83,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  of  the  De-
 partment  of  Atomic  Energy’.”
 Demanp  No.  35—Capital  Outlay  on

 Posts  and  Telegraphs  (Not  met  from
 Revenue)
 “That  a  sum  not  exceeding

 Rs.  10,25,25,000  be  granted  to  the  Presi
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  ‘Capital  Outlay  on  Posts
 and  Telegraphs  (Not  met  from  Re-
 venue)’.”
 DEMAND  No.  36—Other  Capital  Out-

 lay  of  the  Department  of  Communi-
 cations  _
 “That  a  sum  not  exceeding

 Rs.  95,84,000  be  granted  to  ihe  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  (the  year
 ending  on  the  3ist  day  of  March,  1969,
 in  respect  of  the  Department  of  Com-
 munication’.”

 APPROPRIATION  (VOTE  ON
 ACCOUNT)  BILL*,  968

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARII  DESAI)  :  I  beg  to
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 move  for  leave  to  introduce  a  Bill  to
 provide  for  the  withdrawal  of  certain
 sums  from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of  a
 part  of  the  financial  year  1968-69,  with
 a  little  correction.  There  has  been
 some  printing  error.  It  means  a  lot  be-
 cause  there  are  omissions  of  two  zeros
 on  page  9  and  one  zero  on  page  1  of
 the  Bill.  There  are  these  two  mistakes.
 Two  zeros  have  been  omitted  in  the  total
 column  of  page  9  and  one  zero  on  page
 10.  I,  therefore  request  you  to  get  these
 corrected.

 SHRI  NAMBIAR  (Tiruchirappalli)  :
 We  must  know  the  implications  of  the
 two  zeros.  To  how  many  crores  does  it
 come  ?  :

 MR.  DEPUTY-SPEAKER  :  It  is  a
 printing  mistake;  there  is  no  implication,
 T  can  assure  you.

 The  question  is  :
 “That  leave  be  granted  to  introduce

 a  Bill  to  provide  for  the  withdrawal  of
 certain  sums  from  and  out  of  the  Con-
 solidated  Fund  of  India  for  the  services
 of  a  part  of  the  financial  year  968-69
 (as  corrected  by  the  Deputy  Prime
 Minister)”.

 The  motion  was  adopted
 SHRI  MORARIJI  DESAI  :  I

 duce}  the  Bill.
 I  beg  to  movey  :
 “That  the  Bill  to  provide  for  the  with-

 drawal  of  certain  sums  from  and  out
 of  the  Consolidated  Fund  of  India  for
 the  services  of  a  part  of  the  financial
 year  1968-69,  be  taken  into  considera-
 tion.”

 intro-

 MR.  DEPUTY-SPEAKER  :  The
 question  is  :

 “That  the  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from  and
 out  of  the  Consolidated  Fund  of  India
 for  the  services  of  a  part  of  the  financial
 year  ‘1968-69,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.
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 dated  14-3-68.,
 Extraordinary,  Part  II,  Section  2,

 tIntroduced/moved  with  the  recommendation  of  the  President.


